
CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL 

CHANDIGARH 

REGIONAL BENCH - COURT NO. I 
 

 
Excise Appeal No. : 1065 of 2011  

 
[Arising out of OIO/OIA No. 49-CE-D-II-2011 dated 28.01.2011 passed by the 

Commissioner of Central Excise & Service Tax, Panchkula] 

 

   
Kash Auto Pvt Ltd 
C/o Chamanlal Bansal, H.No. 571, Sector 4, 

Panchkula, Haryana 

 ……Appellant 

 
                             VERSUS 

  

   
Commissioner of CE & ST, Panchkula 
SCO 407-408, Sector 8, 

Panchkula, Haryana 

 ……Respondent 

 

 

with 

Excise Appeal Nos. : 308 of 2012, 
    55093 of 2013, 

    60279 of 2018, 
    60277 of 2020, 

    60373 of 2020 
 
[Arising out of OIO/OIA Nos. 151/CE/APPL/DLH-IV/2011 dated 01.11.2011, 108-

111-SA-CCE-2012 dated 29.10.2012, JNK-EXCUS-APP-201-202-2017-18 dated 

02.01.2018, 02-JNK-EXCUS-APP-30-20-21 dated 19.05.2020, JNK-EXCUS-APP-52-

20-21 dated10.07.2020 passed by the Commissioner/Commissioner (Appeals) 

Central Excise & Service Tax, Delhi-III/Delhi-IV/Jammu] 

 

   
Viking Engineers Pvt Ltd; 

Sunbeam Auto Pvt Ltd; 
Godrej Agrovet Limited; 

Godrej Agrovet Limited; 
Godrej Agrovet Limited 
 

 ……Appellants 

 

                             VERSUS 

  

   

Commissioner of CE & ST, Delhi-IV;  
Commissioner of CE & ST, Delhi-III; 

Commissioner of CE & ST, J&K; 
Commissioner of CE & ST, J&K; 

Commissioner of CE & ST, J&K 
 

 ……Respondents 
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E/60279/2018, E/60277/2020, E/60373/2020 
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APPEARANCE: 
 

Present for the Appellants: Mr. R.K. Hasija, Mr. N.K. Sharma, Mr. R 

Krishnan, Ms Priyanka Singla, Advocates 

Present for the Respondents: Ms Shivani, Ms Geetika, ARs. 

 

CORAM:  HON’BLE MR. ASHOK JINDAL, MEMBER (JUDICIAL) 

      HON’BLE MR. SANJIV SRIVASTAVA, MEMBER (TECHNICAL) 

 

 
FINAL ORDER NO.  60897-60902/2021 

 

 
DATE OF HEARING: 23.08.2021 

DATE OF DECISION: 23.08.2021 

 

 
PER ASHOK JINDAL: 

 
 The ld. Counsel for the appellants submits that the appellants 

have opted for ‘Sabka Vishwas (Legacy Dispute Resolution) Scheme, 

2019’ and obtained discharged certificate.  

2.  In view of this, the appeals are disposed of as deemed withdrawn 

under ‘Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019’. 

(Dictated and pronounced in the open court) 

 

 (ASHOK JINDAL) 
  MEMBER (JUDICIAL) 

 
 

 
 

(SANJIV SRIVASTAVA) 
MEMBER (TECHNICAL)  

 
 
RA_Saifi 

 


